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Scparate paglng 1s glven to th!s Pa17 in oidcrthat it may bc filed as a Separatc rompilation. 

Acts o f  Gujarat Ixgislatul-e and Ordinances promulgated 
nud Regi~!atioris made by thc Governor. 

The following Act of the Gujasat Legislature, having beet1 assented 
to by the Governor on the 28tIr I:cbriiary, 2005 is hereby putllished for 
general information. 

S. S. PAFSiIAR, 
Sccl-etary to thc Government of Gujarat, 

Legislative a d  Patliamenlal-y Affairs Dcpartment. 

GUJARAT r\CrI' NO. 9 OF 2005. 

(First puhlisl-red, after having received the asscnt of the Governor i n  
the "Gujarat Government Gazctte" i n  Ihe 2nd March, 2005). 

AN ACT 

to repeal the Bombay Rationing (Preparatory and Continuance) Measures 
Act, 1947 in its application to the State of Gujarat. 

It is hereby enacted in the Fifty-sixth Year of thc Rcpltblic of India 

as follows :- 

1, This Act may be called thc Bombay Rationing (Preparatory and 

Continuance) Measures (Gujarat Repeal) Act, 2005. Short title. 
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liepeal stid 2. (1 ) 'The Bombay Rarionitlg (Preparatory and Contitl~tance) Measures Doln. L V I I I  ,-, 
sayings. 

Acl, 1947 in i t s  applicaliori to the State of  Gujal-at is hereby repealed. 

( 2 )  Notwithstanding s11ch repeal, the provisions of section 7 of the 
130111. 1 o f  1904. 

Bombay Gerlcral Clauses Act, 1904 sliall apply in relation lo the repeal o f  

I .  I .  the Uo~tlbay Kationit~g (Yr'eparatory and Contitiua~ice) Measures Act, 
uf  1947. 

1947 il l  its application lo the Stale of Gitjarat as if the Act hid bccn ail 

enactmen1 within the meaning of Ihe said section 7. 
1., - 

C o r e r n ~ n r r i t  Central Press, C ~ ~ i ~ J l i i ~ t x g a ~ - .  




